
HC seeks NHRC reply on panel for post-poll complaints  
https://timesofindia.indiatimes.com/city/kolkata/hc-seeks-nhrc-reply-on-panel-for-post-
poll-complaints/articleshow/91627788.cms 
Calcutta High Court has sought response from the National Human Rights Commission 
(NHRC) on the state’s complaint that it had set up an 11-member committee when the 
HC ordered formation of a three-member committee to examine complaints of people 
displaced during the 2021 post-poll violence. Advocate general S N Mookherjee 
submitted to a division bench of Chief Justice Prakash Shrivastava and Justice Rajarshi 
Bharadwaj on Tuesday that a communication from the NHRC undersecretary to the 
state chief secretary on May 10, 2022 showed that a team of 11 members had been 
formed. The division bench on April 20 constituted a three-member committee of an 
NHRC member, a member of State Human Rights Commission and member-secretary 
of State Legal Services Authority to enquire into complaints of displaced persons. The 
NHRC counsel submitted that a three-member panel was formed and it decided to 
expand the strength to 11 to help in administrative work. The next hearing is on 
Wednesday. 
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CBI summons Trinamul MLA in connection with BJP 
worker's murder 
https://www.thestatesman.com/bengal/cbi-summons-trinamul-mla-connection-bjp-
workers-murder-1503073071.html 
The Central Bureau of Investigation (CBI) has summoned senior Trinamul Congress 
legislator Paresh Paul in connection with the alleged murder of a BJP activist Avijit 
Sarkar. 
 
He was summoned soon after the results of the 2021 West Bengal elections were 
declared. Paul is the ruling party legislator from Beliaghata Assembly constituency in 
north Kolkata. 
 
CBI sources said that Paul has been called to the office of the CBI at central 
government offices (CGO) complex in Salt Lake on Wednesday. 
 
Sarkar was lynched and Biswajit Sarkar, the elder brother of the deceased BJP activist, 
had complained that Paul had been responsible for the lynching of his brother. 
Recently, he even staged a sit-in demonstration in front of the CBI office at the CGO 
complex demanding action against Paul. 
 
CBI sources said that through questioning of Paul, the sleuths would like to have an 
idea on whether the legislator had any connection with those responsible for the 
lynching. 
 
Biswajit had told the media that though he had faith in its probe of the central agency, 
he was however, disappointed by the agency as Paresh Pal was not being interrogated 
so far despite they mentioning the Beliaghata legislator’s name in the alleged murder a 
number of times. 
 
According to Biswajit, the attack on his brother was launched at the behest of Paresh 
Pal, who he alleged was the provocateur along with Swapan Samddar, councillor of the 
Trinamul Congress, the duo he claimed had on times without number allegedly made 
provocative statements while addressing party workers during the assembly polls, which 
had culminated into the alleged attack on his brother. 
 
Avijit Sarkar was lynched on 3 May, 2021, the very day the results for the 2021 West 
Bengal Assembly elections were announced. The CBI took over the investigation 
following an order of the Calcutta High Court. A team of National Human Right 
Commission (NHRC) visited different pockets of the state and submitted a report, 
holding several top leaders and MLAs of ruling Trinamool Congress responsible for that 
post-poll violence. 
 
Paul is a five-time MLA, has served two terms as legislator from Kolkata’s Maniktala 
Assembly constituency from 1996 to 2006. In 2006, he was defeated by CPI-M’s Rupa 
Bagchi. In 2011, he shifted to the Baliaghata constituency and got elected. He was re-
elected from there in 2016 and 2021. 
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Mundka building fire: Delhi court grants one-day police 
custody of accused Manish Lakra, Harish Goyal and Varun 
Goyal 
https://www.freepressjournal.in/india/mundka-building-fire-delhi-court-grants-one-day-
police-custody-of-accused-manish-lakra-harish-goyal-and-varun-goyal 
A Delhi court granted one-day police custody of accused Manish Lakra, Harish Goyal 
and Varun Goyal on Tuesday in relation to the Mundka building fire case. 
 
The Delhi Police Monday had said that they will seek the custody of the two 
businessmen who were running an industrial unit in a Mundka building where a 
devastating fire killed 27 people on Friday to question them along with the owner of the 
building. 
 
The Goyal brothers were arrested on Friday, and Lakra was arrested on Sunday. 
 
Meanwhile, National Human Rights Commission (NHRC) team Monday visited the 
commercial building in Mundka which was gutted in a massive fire on May 13. 
 
Taking suo motu cognizance of media reports, Sunil Meena, NHRC DIG said, "We have 
taken suo moto cognizance of the incident and we looking into human rights violations," 
adding, "it is the first day of the probe, and will progress as we get more facts." 
 
The National Human Rights Commission on Sunday issued notice to the Delhi 
government on the Mundka building fire incident that claimed 27 and asked for a report 
in two weeks. 
 
In one of the worst fire tragedies in the national capital’s recent history, at least 27 
people were killed inside a four-storey commercial building near Mundka Metro station, 
in Outer Delhi last week on Friday. 
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Mundka Fire: मुडंका अिᲨकाडं मᱶ मारे गए 26 लोगᲂ के पᳯरजनᲂ का िलया गया DNA सपᱹल, 
NHRC कᳱ टीम न ेकᳱ पड़ताल 
https://www.abplive.com/states/delhi-ncr/delhi-mundka-fire-dead-relatives-samples-is-
taken-for-the-dna-test-2125268 
रा᳦ीय राजधानी ᳰद᭨ली के मुडंका मᱶ चार मंिजला िबᳲ᭨डग मᱶ ᱟए अिᲨकाडं मᱶ जान गवंान ेवाले 
लोगᲂ के पᳯरजनᲂ स ेकुल 26 के डीएनए नमनेू िलए गए ह.ᱹ एक अिधकारी ने सोमवार को यह 
जानकारी दी. पुिलस उपायुᲦ समीर शमाᭅ ने बताया ᳰक कुल 27 लापता लोगᲂ कᳱ सूची तैयार 
कᳱ गई थी.उ᭠हᲂन ेकहा, हमन ेमतृक कᳱ पहचान के िलए 26 डीएनए नमनू ेएकᮢ ᳰकए ह,ᱹ जबᳰक 
एक लापता मिहला का डीएनए नमनूा अभी तक एकᮢ नहᱭ ᳰकया गया है, ᭍यᲂᳰक अब तक 
उनका कोई ᭣लड ᳯरलेशन नहᱭ िमला है. 
 
13 मई को मुडंका मᱶ चार मंिजला इमारत मᱶ आग लगने से 27 लोगᲂ कᳱ मौत हो गई थी 
 
गौरतलब है ᳰक रा᳦ीय राजधानी मᱶ हाल के वषᲄ मᱶ देखी गई सबसे घातक अिᲨ ᮢासᳰदयᲂ मᱶ से 
एक मुडंका मᱶ 13 मई को ᱟई थी. दरअसल पि᳟मी ᳰद᭨ली के मुंडका इलाके मᱶ मᮝेो ᭭टेशन के 
पास ि᭭थत एक बᱟमंिजला इमारत मᱶ भीषण आग लग गई थी. इस अिᲨकांड मᱶ 27 लोगᲂ कᳱ 
मौत हो गई थी और 12 लोग घायल हो गए थ.े वहᱭ तीन ᳰदन बाद भी, िचᳰक᭜सक 27 शवᲂ 
मᱶ से केवल आठ कᳱ पहचान कर पाए हᱹ, िज᭠हᱶ न᳥ हो चुकᳱ इमारत से बरामद ᳰकया गया था. 
इसका कारण यह है ᳰक अिधकांश शव इस हद तक जल ेचुके थ ेᳰक यह भी पता लगाना 
मुि᭫कल था ᳰक जल ेᱟए पाᳶथव शरीर ᳰकसी पᱧुष के थ ेया मिहला के थ.े 
 
NHRC कᳱ टीम मᱶ आग कᳱ िशकार इमारत कᳱ जांच-पड़ताल कᳱ 
 
 
वहᱭ रा᳦ीय मानवािधकार आयोग (एनएचआरसी) कᳱ एक टीम ने हाल ही मᱶ आग का िशकार 
ᱟई मुंडका ि᭭थत इमारत कᳱ सोमवार को जाचं-पड़ताल कᳱ. एनएचआरसी के डीआईजी एस. 
के. मीणा न ेपूरे भवन का िनरीᭃण ᳰकया और बाद मᱶ मीिडयाकᳶमयᲂ स ेबात करत ेᱟए कहा 
ᳰक व ेवहा ंᱟए ᳰकसी भी (संभािवत) मानवािधकार उ᭨लंघन कᳱ जांच कर रह ेहᱹ. 
 
टीम पूरे मामल ेकᳱ जांच भी करेगी 
 
इससे पहल ेरिववार को, एनएचआरसी न ेघटना का ᭭वत: सं᭄ान िलया था और ᳰद᭨ली सरकार 
को नोᳯटस जारी कर अपन ेम᭎ुय सिचव को दो स᳙ाह के भीतर आयोग को एक ᳯरपोटᭅ सᲅपने के 
िलए कहा था, िजसमᱶ िज᭥मेदार अिधकाᳯरयᲂ या कमᭅचाᳯरयᲂ के िखलाफ कारᭅवाई करना शािमल 
ह.ैएनएचआरसी न ेयह भी देखा ᳰक इस आग कᳱ घटना ने एक बार ᳰफर सािबत ᳰकया है ᳰक 
शहर के अिधकाᳯरयᲂ न ेअतीत मᱶ इसी तरह कᳱ घटनाᲐ से बᱟत कम सीखा है जो अिᲨ सुरᭃा 
तंᮢ कᳱ पूरी कमी और उनके कायाᭅ᭠वयन मᱶ अंतर को उजागर करता ह.ै 
 
अिᲨकांड कᳱ िशकार इमारत के रास नहᱭ था अिᲨशमन िवभाग का NOC 
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मीिडया ᳯरपो᭗सᭅ के अनुसार, यह रा᳦ीय राजधानी ᳰद᭨ली मᱶ लोक सवेकᲂ के वैधािनक कतᭅ᳞ᲂ कᳱ 
पूणᭅ उदासीनता और पूरी तरह से लापरवाही के कारण पीिड़तᲂ के मानवािधकारᲂ के घोर उ᭨लंघन 
का सबस ेखराब मामला ᮧतीत होता ह,ै िजससे म᭨ूयवान जीवन का नुकसान होता ह.ैᮧासंिगक 
ᱨप स,े दभुाᭅ᭏यपूणᭅ इमारत के पास अिᲨशमन िवभाग स ेआव᭫यक अनापिᱫ ᮧमाण पᮢ (एनओसी) 
नहᱭ था.ᳰद᭨ली अिᲨशमन सेवा के ᮧमुख अतुल गगᭅ कई बार कह चुके ह ᱹᳰक उᲦ भवन मािलकᲂ 
ने कभी भी फायर एनओसी के िलए आवेदन नहᱭ ᳰकया. बता दᱶ ᳰक एक फायर एनओसी 
ᮧमािणत करता ह ैᳰक एक इमारत को ᳰद᭨ली अिᲨशमन सवेा िनयमᲂ के िनयम 33 के अनुसार 
आग कᳱ रोकथाम और अिᲨ सुरᭃा आव᭫यकताᲐ का अनुपालन माना गया है. 
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